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12.10 hrs 

COMMfITEE ON PUBLIC 
UNDER TAKINGS 

Sixty-second Report and Minot 

SHRI MAOHUSUDAN V AIRALE 
(Akola) : I beg to present the Sixty-second 
Rep()rt (Hindi and English versions) of the 
Committee on Public Undertakings on 
Cotton Corporation of India Limited and 
Minutes of the sittings of the Committee 
relating thereto. 

CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE 

Reported functioning of office .r so-called 
Khali tan Council in Harminder Sahib, 
Amritsar and reaction of Government 
thereto. 
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TH MINISTER OF HOME AFFAIRRS 
(SHRI P.C. SETHI) : Sir, as the House is 
aware, the "National Council of Khalistan" 
and "Dal Khalsa" were declared as unlawful 
associations and banned under the Unlawful 
Activities (prevention) Act, 1967 on the 1st 
May 1982 for indulging in secessionist acti-
vitie. Government of Punjab, thereafter 
took steps to deal with their activists. 162 
activists !lave beeq (\IrQs ted ill ~9 case 

registered against them up to 31st March, 
1983. According to Government of Punjab, 
Balbir Singh Sandhu, self styled Secretary 
General of National Council of Khalistan 
and a proclaimed offender is reported to be 
living at Guru Nanak Niwas in the Golden 
Temple, Amrit~ar. It is alleged that the 
room occupied by him is also being u ed as 
temporary headquarter of the so-called 
Secretary General of National Council of 
Khalistan. This fact is under verification, 
which has been rendered difficult as investi-
gating agencies are not being permitted to 
enter Guru Nanak Niwas. Balbir Singh 
Sandhu is wanted in five cases and had been 
declared a proclaimed offender. 

The Government have been recelvlDg 
information of some Oal Khalsa activists 
taking shelter in Guru Nanak Niwas, Amrit-
sar. It is reported that the State Authorities 
have been approaching the SGPC to hand 
over such persons to them but in vain. 

In the meetings held with the leaders of 
Shiromani Akali Dal, a reque t was made to 
them that Gurdwaras should not be u ed as 
sanctuary for those indulging in illegal acti-
vities. It is unfortunate that SGPC and 
Shiromani Akali Dal leadership have not 
denounced such activities. 

As I have stated in this House earlier, 
the entry of police in places of worship is 
not prohibited by law, but in deference to 
religious sentiments, the Government has 
exercised restraint. Government hopes and 
trusts that SGPC and Shiromani Akali Oal • will realise their national responsibility and 
extend their cooperation and take s.teps to 
surrender to the police or court the 
proclaimed offender Balbir Singh Sandu. I 
assure the House that the Government is 
keeping a close watch on Dal Khalsa acti-
vists and all steps are being taken to pre-
serve the unity and integrity of the country. 
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